14159

16.30 hrs

KERALA APPROPRIATION No. 2)
BILL, 1865.

The Minister of Planning (Shri B. R.
‘Bhagat): On behalf of Shri T. T. Kri-
shnamachari, 1 beg to move for leave
1o introduce a Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoclidat-
ed Fund of the State of Kerala for the
services of financial year 1965-66.

Mr. Depuiy Speaker: The question
ia:

“That the leave be granteq to
introduce a Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of the State of Kerala
for the services of financia]l year
1965-66."

The motion was adopted.,

Shri B. R. Bhagat: 1 introducet the
Bill.

Shri B. R. Bhagat: On behalf of Shri
‘T. T. Krishnamachari, I beg to movet:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Conso-
lidated Fund of the State of Kerala
for the services of financial year
1965-66, be taken into considera-
tion.”

Mr. Deputy Speaker: The question
is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dateq Fund of the State of Kerala
for the services of financial year
1865-66, be taken into considera-
tion.”

The motion was adopted.
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“That clauses 1 to 3, the Sche-
dule, the Enacting Formula and
the Title stand part of the Bill."

The motion was adopted

Clauses 1 to 3, the Schedule, the
Enacting Formula and the Title were
added 1p the Bill

Shri B. R. Bhagat: 1 move:
“That the Bill be passed.”

Mr. Deputy Speaker: The guestion
is:

“That the Bill be passed.”
The motion was adopted

——

12.334 hrs.

RESOLUTION RE: RAILWAY CON-
VENTION COMMITTEE

The Minister of Railways (Shri
S. K. Patll): Sir, | beg to move:

“That this House resolves that:

(i) A Parliamentary Committee
consisting of 12 members of this
House to be nominated by the
Speaker be appointed to review
the rate of dividend which is at
present payable by the Railway
Undertaking to General Revenues
as well as other ancillary matters
in connection with the Railway
finance vis-a-vis the General Fi-
nance and make recommendations
thercon by the 30th November,
1965; and

(ii) that this House recommends
to the Rajva Sabha to agree to
associate 6 Members from the
Rajya Sabha with the Commitee
and to communicate the names of
the members so appointed tn this
House.”

*Published in Gazette of India Extraordinary, Part fI. Section z.déted
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Mr. Deputy-Speaket: Motion moved:
“That this House resolves that:

(i) A Parliamentary Commitiee
consisting of 12 members of this
House to be nominated by the
Speaker be appoinied to review
the rate of dividend which is at
present payable by the Railway
Undertaking (g General Hevenues
as well as other ancillary matters
in connection with the Railway
finance vis-a-vig the Genera) Fi-
nance and make recommendations
therzon by the 30th November,
1965; and

(ii} that this House recommends
to the Rajya Sabha to agree to
associate 6 Members from the
Rajya Sabha with the Committes
an] to communicate the names of
the members so appointed to this
House”

The time allotied is 2 hours.

Shri 8. K, Patil: Normally, it would
not be necessary for me to make any
remarks in the beginning, but it has
become necessary for this reason na-
mely that the background ang the his-
tory of this shoulq be known to the
House but some of the hon, Mem-
ders here werg not the Members of
this House on the last oc-
caslon when this question had come
up before the House in its periodical
manner. That is the only reason why
1 have chosen to take a very brief
time of the House to narrate the his-
fory that has led on g the resolution
for the appointment of the committee
oW,

As the House is aware, the Ceniral
1egislature adopted in  September,
1824 what was knowp ag the Separa-
tlon Convention which separated rail-
way budget and finances from the
general finances of the Central Gov-
ernment and lald down certain guid-
ihg principles for the financial rela-
tlons between the two. TUnder this
Convention, a depreciation funq was
constituted for financing the replace-
ment and renewal of railway assets and
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a basis was formulateq gbout the inte-
rest payab'e by the railways on the
capital invested by the Central Gov-
ernment and for the division between
the ralways and genera] finances of
any surplus that is left over.  This
Convention with g few adjustments,
some of them made ed hoc, continued
after the world depression and the
Secong Weorld War and til] Indepen-
dence,

The first detailed review of the
working of the Convention was made
by the Railway Convention Committee
of 1949, and a Convention Resolution
was adopted by the Constituent As-
sembly of India (Legislative) in De-
cember, 1943, The next review was
made five years later by the Railway
Convention Committee of 1954. But
the five-year-period covered by this
resolution was extended with Parlia-
ment’s approval by a further year up
to 31st March, 1961, to ensure synchro-
nization of the Convention period with
the Five Year Plan period. The pre-
sent convention was recommended by
the Railway Convention Committee of
1960 and adopted by Parliament by a
resolution in December, 1960, It is
current up to 31st March, 1966. A pare
liamentary committee has, therefore,
to be constituteq now to review the
working of the present convention and
to suggest the basis to be adopteq for
the next quinquennium from 1st April,
1366 to 31st March, 1971, coinciding
with the Fourth Plan period, so that
it will be coterminous with the Fourth
Five Year Plan.

While it is for the committee whick
is to be formed by this resolution te
consider in detail how the present
convention has actually worked and
what changes, if any, are required in
it, T may say at this stage that on the
whole, the arrangements approved by
Parliament in December, 1960, have
worked very satisfactorily. The basie
principles of the Convention adopted
by Parliament have been cartied out
in full and with the specific approvel
of Parliament there have been two
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subsequent modifications made, The
first of these spceific modifications was
to raise the contribution to the depre-
ciation fund over the five years by Rs.
30 crores from Rs. 350 crores to Rs.
380 crores, Rs. 10 additional crores
being provided in each of the three
years 1963-64, 1964-65 and 1965-65.
The second modifieation involved en-
hancement of the rate of dividend
payakle to general revenues from 425
per cent originally recommended to
4.50 per cent with effect from 1963-64
and again, 85 an an cd hoc measure
from 45 per cent to 575 per cent,
the latter rate being applicable only
to fresh capital made available from
1st April, 1964. These modifications
were made in the context of the need
of the general exchequer for addi-
tional resources for the defence effort
and in view of the currently increas-
ing rate of interest on Government
borrowings.

The Thirq Plan pericd has been
marked by an increase in costg due to
the liberalisation of the pay and allow-
aneces to staff, the increase in prices of
coal, steel, cement and other impor-
tant materials and the effect of upward
revisions of the customs and excise
duties. This inevitably threw upon
the railways the burden of raising
greater resources. The original finan-
cial targets pertaining to the railways
in the Third Plan gre nevertheless ex-
pected to be realised by and large.
The expenditure on replacement and
renewals is now anticipated to be
about Rs, 342 crores against Rs. 330
crores originally envisaged and the
appropriation to the depreciation fund
now stands at Rs, 380 crores against
Rs. 350 crores anticipated earlier. The
appropriation from the revenue sur-
plus to the railway development fund
is expected to be higher than the an-
ticipated withdrawa] of about Rs. 134
crores for developmental works. In
consequence, there have been no occa-
stons during the current Plan period
to augment the development fund by
the drawa] of temporary loans from
the general revenues such as became
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unavoidable in the Seocond Plan. The
dividend liability is anticipated to be
fully met including Rs. 40 crores extra
over that envisaged in the Third Plan,
the increase being mainly due to in-
crease in the rateg of dividend amount
in 1963 and again in 1964.
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Nevertheless, as I have brought to
the notice gf the House in my budget
speech this year, during the budget
debate, the railways have recently en-
tered a period of greater fnancial
stress. There have been post-budget
developments too such as the sybstan-
tial inereases in customs and excise
duties; the further liberalisation of
dearness allowance announced some
days agp consequent on higher cost of
living placed by itself an additional
burden of over Rs. 13 crores on rail-
way revenues

The measures necessary for keeping
railway revenues on g sound angd stable
footing as in the five year period now
ending will, no doubt, receive the-
fullest consideration of this Commit-
tee,

I hope the Report of the Committee
will be made available to Parliament
by about the end of November 1965
and considered by Parliament in time
for its implementation to begin in the
budget year 1966-67, the first year of
the Fourth Plan.

With these words, I commend the:
Resolution tp the acceptance of the-
House. If any other information be-

comes necessary to be conveyed in the
course of the debate, I shall do so
while replying.

ot &g (@rie) IR wElEE,
w4 fafreee oifze mgg e Zreg &
an o WA @y § gE o ¥
7 1963 ¥ N & AU UF TeT
o a1 fF7 feAEE w1 YT o425
¥ ar F7 4.50 7 femm s A 9w
AT 9T YT ARA AR FF GAA
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FAAIWITET G oI H T Fgrw
- TFT T AT TIAT AFATE | W17 AET
A 3@ TAT 4Z FEAT AT ——

“I think that the railways must
- contribute about Rs. 100 crores to
the general revenues. I say that
the increase ip dividend from 4.25
per cent to 4-50 per cent is not
only fully justified, but the Railway
Minister must have a target of
raising this to 6 per cent.

oY BT TEET F ag W 97 :

“You should pay no dividends
until you have made up all your
arrears of deprec’ation. Your al-
location to depreciation is hope-
lessly inadequate.”

I 9T FwL Aefw  IIE 97
w7 gz wgr 41 fF o= 9% iffagee
®T g7 gEv Adt @ a7 aw W Ay
fefres 2% = 5.5 wfrwre 78 &
TR 1 AT 09 FRI F0 fORE
@A smEwmAA GO 5 eE &
aig g1 & ffere ¥ fim fedi¥e o
¥z 4. 25 wwET qf AfFT 3T A T A
zn g T & | # F7 fAar 917 v
T w7 4. 50 w7 femm o FefiEy o7
fawmr F% 990 gH g% qwAr afem
fie 3T & A1 AT A9 AwfaewrT
gt v & Af af amgw a9 ) §oAw
qifz i W @Y § AqaT A, W TE
qaTd # @ wwA £ A e vEAw
‘§ feii¥e A% 1 omEA A wfaeT A@;
£ # wt wEET ¥ OF HAA QEAT
qizar § fr 9¢ oA, #4F A 7 Sfr
afaf AT Amga TrAAL 9 7 4A0
@t Frof s Ak &y gET A
g # A=A § 7w § qATG H 9y
3 it fin« fedi¥e &1 wave sam @ awar
Czg 11 TIF qATE @ g =
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AT AATER AFT AT A7 FeArE T w ow
&1 wfade 78 771 2 ) @A fedEE
4.25 17dz 971 fif7 4. 50 F1ET AR A
i dftew & far s 7s g mar 2
IF T A0 T R T aifeariz
H O IO T FTF AT A OFEH F
fedfi¥z &7 oar3:z 360 ¥ 380 FOT
F7 faar | drw #90T gAFR 9T AV
T R FATA FHEA w1 favi
g A qr At f6z ow w2 F fga
FAH HEAT AT F | A 1960 H
YoF F40T SHE A g AT F Aot
feaiz &t ot oz 3@ & ganfas A
T @A H 100 TUT Fqz
For Fifgy g1 AT gEl ag &7 #ar
I TTHC & H1F 979 9O 1 gAHT
fedftdz & 77 of & 7@ Wt afewme
aft &1 Towww W % fr e
& aur ofrad g3 7 #¢ fad aq 79
a% &5 fedEsa 9 4@ f6r 9
w1fed |

zroae faadr #4477 #9179 wrEa
77 o # At 93 Ay g
arAt Y ag ot 9% g A4 ot §
gATTT Wew WAW T ae § ¥gd freww
gaTd  wea AW & Fw o o e
TwT & gt o Yeae &7 o Wy @b
W a8 & F0 A 19T @ AF A
qET Wil aF AT FTA BT FATA T
gar | Wra wlesfan g &
TTHAA T WS F gfagra @
faars wwwr, =t omfy gFad
et # & w7 @ & @ v fap A
w gfmr fawm 2 wtw
= warm #1 gwg feqivge @ &
o7 mfawfaa garwi &1 = & gfaar
o wifgw | wac @vwIT A aEEeEAT
oifer & qva Af TaF angw w7
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‘gadft musas §  adr @iefi @ a1 5%
fefide 3z 7 a7 go @z «r
ATAN WA § T8 T 795 AR @A
& far marm =tz | wGvw %7 &0
FANFAHT T T AN J7 § IW A
=9 F1 gfew agr a@ar wfen | gafag
& AqHa1 g [§ T3 &7 6L 337 FAR
30 & ganfas glaara @« a1 Afy
9T TN qZ T AT & | §A7T AL
F Az W ovdz &7 faor Wi ww
4.508 5. 75 w1 &7 faan K awaarg
e ag Aify naq & | 9z €r¢ fedids
& Tz w1 amw Fdn & g8 fear am
g1 1 W FANT FAET 1560 I FrqrE
FAT 1anvag femgm g -

“(a) Whether the deferred divi-
dend should be paid from the
sixth year onwards irrespective of
the availability of a surplus net
income from the new lines, in the
same way as the current dividend
on these lines is now being paid
without reference to the net in-
<ome from those lines;

(b) whether the deferred divi-
dend should be paid only if the
net income of these new lines lea-
ves a surplus after the payment
of the current dividend, in which
case there may be a possibility of
the priod of moratorium being ex-
tendeq indefinitely depending on
the remunerativeness of the lines.”

FHfl w1z v & fw #wE fedEe
®& At § unr g frar wvAr afa
anT fr at=f argdt o @ A 32
reg w4z fefi¥g Y 5% & oz avew
BT | T TAT AIRA T IA FAE
¥ quma wr= fawfrn wiwrr g b oafee
2 fr w3 o A Towit w51 AT
17 4% §rgT 397 AT F AF 9T Mg
qAAT fF A A @A § A A w1
FEfFr =t ammr =ifzn
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WA T WG qEAeAed g4I1EH
rgTAM Oz R A I FaE A2 fw
T AvEH Al fE 1965-66 F 9a1A
fFar mar & a7 T30 BT A1 Afede
Far s er g1 9% 18 9T Wi ag
frmd § -—

“The entire surplus of 2024
crores anticipated in  1965-66 is
vroposed to be credited to the
Development Fund. The interest
gccruing on the balance in  the
fund will be 1.38 crores. The
withdrawal from the fund in the
Budget year is estimated at 29.00
crores. The year 1965-66 is ex-

pected 1o close with a balance of
n7.03 crores in the fund.”

g Azad At ag fear & fF o
A9MM ®TAE 29,24 ¥ ¥ F
&1 fif &7 10965-66 ¥ dfefare faur
arar ¢ 9y EAmuEz wE vl #fee fear
AT & & awmAr g v ag AT Wi
at amArFary 7 fRomm 20
HTA ZATE W & AeATr /7 it €1
FHAT AT @I A1 TE § | AT ATEIL
& qre 74 gfae = & forg w17 4 AreA
T & fom weg AR 7 S oot
& Tadl 7 FE §, 99 aF A7 TfR-
AT 6T K1 QT A w39 & Af
g A AT & e EEemHz
FT agEeyr A FAY 2, A9 aF Ted
Feaer w0 foe 7 § g7 uw
TH a0 I TG g | WA 7S g
feafa @1 3 for e arfeenite & st
Tz A ®T Gz I w7 AT
® ® @A I Am §--3W A
4.25 5 331 7T 4.50 fraree g7 39
w1 Wt a7 575 famr o zEc R
o7 A% F1 IT & w7 ¥OAT, qF w740
o1 731 2 W7 e ag a2d WA ad w3
Tzl & f 20 ved s dmA E A
fawifeat 1w T far dmr ¥y
& ImeAr g fa 141 w 120 ga ¥ AT 1-
yTfEateatr i mes mr ey

14168
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HOYEId & avaed 9 A1 TEAL T oan
iq, g1 & g &7 f&a a0 7, 441 43 30
T HY THA AGA T AT N5 E, W
tfmmwis Qurgonetg; w7 adn J
forerat & TR 4T & AW IW A WIAR
w1 1T FAAIEA a0 F AR 1T

27 F @z g8 TM4 FeAd bl
faqwr 5%
Shri D, C. Sharma (Gurdaspur):

Mr. Deputy-Speaker, Sir, I think I was
a member of the Railway Convention
Committee last time and I know how
thoroughly we went into this question.
But the speceh which the hon. Mem-
ber just now made shows that he does
not look at the railways from the
correct perspective. The difficulty for
our railways is this: we take them to
be a utility service; we take them to
be a commercial service, we also take
them to be a strategic service. We
have also to think of the new lines to
opened, the new areas that have to be
brought under the railways. We are
doing all that. In this matter we are
duing exac'ly the reverse of what Dr.
Beecham is doing in the United King-
dom. Dr. Beecham has dismantled the
uneconomic lines. He has done a lot
of things in order that the railway
finances are improved. My feeling is
that our railways are entirely differ-
ent from the railways which are
operating in other countries of the
world. For instance, there the rail-
ways are meant only for the carry-
ing of goods but here they carry
goods as well as men; I think they
are more for men than for goods or
equally for men and for goods. So,
our railways have to be looked at [rom
a new angle it has to provide for
three essentia] things. The first essen-
tial thing is that it should provide for
depreciation. What rate of deprecia-
tion is, is anybody's guess. You can-
not adopt any hard and fast rule so far
as the rate of depreciation is concern-
ed. What iz a superaged engine? What
is the overaged compartment? What
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is the overaged raillway station? In ail
these thinps you have to adopt a rule
of thumb You cannot adopt
any siccntiie mwethod.  For instanve, I
know that theic are some railway en-
gines whicn are overaged. Stil] they
are running. Buat at the same time I
think the Hadbway Ministry has got to.
bu.d up d. preciation reserves so that
it can embark upon new ventures and
replacements and repairs, Thay is the
first thing has got io be done.

1o,

The second thing that it has got to
do is to have a reserve fund, The Rail-
way finances in our country are much
more sound than the finances of any
other public undertakings.

It is because they have tried to make
good all those things which are needed
in an undertaking which serves the
needs of g nation of 45 croreg of peo-
ple. The developmental needs of the
railways have to be taken into account.
I know they are not being overlooked.
A new line is being built from Madho-
pur to Kathua and similarly other
lines are belng built. You cannot stop
these developmental activities; other-
wise, railways will become stagnant,
static, unprogressive and begin to dec-
line and degenerate.

About dividend, when the minister
raised the dividend, at that time I con-
gratulated him, Somebody sald it was
an arbitratary decision taken without
reference to the railway convention
committee. But I feel it was a very
wise sound decision, taken in order to
meet the defence needs of India. Rail-
ways showed much more responsive-
ness to it than many other public un-
dertakings. So, it goes to the credit
of the railwayg and it does not detract
from the report of the raillway conven-
tion committee. After all, that report
is not something sacrosanct, some gos=-
pel about which you cannot make any
alteration or addition. The dividend
was raised in order that the country
may meet the challenge of China. T
congratulate the railwavs for being
able to do so.
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But the railways should do some-
thing more in order that the housing
facilities, the a'lowances and other
amenities being given 1p their em-
ployees may be enhanced. For instance
some railway servants live in out-of-

way places, 3 or 4 miles [rom the
nearest  habitation.  The railways
should luok into their sale living

Railways are running some schools, It
is a very gouod public utility eervice,
but sometimes the railway schonls do
not compare favourably with the
schools run by the Central Govern-
ment or some State Governments. All
‘these are amenities which railway ser-
vants should enjoy. While deciding
about the dividend, the railway con-
vention committee shoulq take into
account the fact that changing times
require a changing attitude towards
the benefits and amenities the emplo-
wees should receive, towards the good
things of life they should have. So,
this convention has to make a three-
pronged approach to this problem.

Mr. Speaker: Will he conclude in
two minutes or continue tomorrow?

Shrd D, €. Sharma: I will continue
‘tomorrow,

17 hrs.

CALLING ATTENTION TO
MATTERS OF URGENT PUB-
LIC IMPORTANCE

(i) ArrEST OF SHETRE MOHAMMED
ABDULLAR AND Mrmrza Arzar Bec.

Mr. Speaker: Some hon. Members
have given notices of a Calling Atten-
tion Notice. They have been the-
when the Minister informed me yes-
terday that he was going to make a
statement.

Shri Hem Barua (Gauhati):
gave our notice on Saturday.

We

VAISAKHA 20,
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gt faa agawe  (grasd)

[eaw RAlRy, o slamadia §1F neea

& frafales for o M@ s

HAT F1 24T 24T g A1 049A 1w
giw az sa v Hox AaGew ¥

‘o wegem &1 forqardt wiv

FqATIAT
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The Minister of Home Affairs
(Shri Nanda): Sie, 1 have to report lo
the House that in the early hours of
Saturday, the 8th May 1965, Sheikh
Mohammed Abdullah ang Mirza Afzal
Beg un their return from abroad were
served at the Palam  Airport with
orders under clauses (d) and (f) of
sub-rule (1) of rule 30 of the Defence
of India Rules requiring them to pro-
ceed immediately to Ootacamund In
Madras State and to remain  within
the municipal limitg of that place.
These orders were served with a view
to preventing them from acting in a
manner prejudicial 1o the defence of
India, civil defence, public safety and
the maintenance of public order. Gov-
ernment had made the necessary
arrangements for their journey and
had also hired a suitable residence for
their occupation while in Ootacamund.
Sheikh Abdullah and Mirza Afzal Beg
reached Ootacamund on the evening
of the 8th May., Their actlvities dur-
ing the last two months gr so had
made it clear that unless some res-
trictions were placed on their mowve-
ment they would act in a manner pre-
judicial to the external and internal
security of the country. It, therefore,
became absolutely necessary to take
1 step we have taken.

The supporters of Sheikh Abdullah
and the pro-Pakistani elements gene-
rally in Srinagar and ceriain other
places in the Kashmir valley have in-
dulged in lawlessness including arson
and attack on public servants and pro-
perty. The State Government have
dealt with the situation with firmness
combined with restraint and they are
determined to deal effectively with any
further attempts to interfere with the



